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.Applican t

central Administrative Tribunal
Principal Bench: New Delhi

OA 95A/97

,ew Delhi this the 25th dev of September ,997. ̂
^  ■ Tnae P Verci,h©se^j y..,i£.e .Ch,a..i...L[D.ii-Q -C-ii-

Sanjiv Kumar
Can die Instr uctor
(Part--time)
Beggar Home-11
Lampur, Delhi

(By advocate: Mr Jasbir Malik)
Versus

The Director - , . ^ nurT^
Dte. of social Welrare (NCT)
Old I.T.I- Building
Kasturba Gandhi Marg
New Delhi~-1 10 0®i -

The Secretary
N.C.T. of Delhi

■  Dept. of Social Welrare
5, Sharri' Nath Marg
Delhi.

■  The Secretary
Ministry of Welfare
Shastri Bhawan
New Delhi

(By advocate: Mr Rajinder^Pandita)
(By advcxiatei Mr K.C.D.Gangwani)

Respondent';

Hnn'blQ Dtj-

g R„D..,.E. R.._.ior.al,l ,

P  VArnhese. V..lce.Xb-.a.irmD...J-^^^^^

■h %

The relief sought 'in this petitio,i !;> >
the services of the applicant anadirection to regularise tnc -or /lo

j, ■ j,- T htat..-1 f-| ts arising out of the oame- i , i ie
all consequential benetit-. di i...i j

^ 7 h-i- nointed out that by.an order dciteupetitioner himself ha., poinccu ua

5.9„97, his services have been terminated and as long as
•  ",s-s -rnipf ran be granted in thi.sthe stay order subsists, no i elict

OA. It was also stated that h.e has filed ..another OA
against the said removal order and the same Is pending,
in the circumstances, as no relief'can be granted in this
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OA, this OA -is dismissed granting liberty to the

petitioner to revive the same by way of an MA ■ in the
\

event he succeeds his challenge against the removal oi oer

The OA is accordingly disposed or.

2^ Ifi regard to the grievance of the petitioner tnat

there are some periods during which he had actually

worked, the petitioner may make a representation to the
/

respondents and the same shall be disposed of oy

respondents within 15 days from the date of receipt of

such a representation.
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(k1Muthukumar)
Member (A)
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(Dr.Jose P. Verghese)
Vice Chairman (J) ■
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